THE UNION DUTIES OF EXCISE (DISTRIBUTION)

~ACT, 1953 | |
No.Bor1953 . . e |
M > 5 (7‘ /‘757

PSRRI M

[18th Ma.rch 1953] .

. .__An Act to provide. for the dlstrlbutlon of a part of the net .
B proceeds of certain Union duties of exoige a.mong the States.

: B £ it enacted by Parlisment as follows — ,

- »s1y.Short. title.—This ‘Act may: be called the- Unlon Dutxes of Excise
(Dlstnbumon) Act; 1058, ©

2 Deﬂnitmn —In, -tlns Act the expressmn “Dlstmbutable Umon duties
of excise’” means forty .cent. of the net proceeds of the duties of excise
levied and collected under the Central Excises and Salt Act, 1944 (I of
-1941) on matches, tobacco and vegetable product as deﬁned in Items -

' Nos. 2, 9, and 11 respectwely of the First Schedule to that Act.

<{ 8. Distribution ot a part of the Union duties of excise among the -
_-States.—During each financial year commencing on and after the first °
“day of April, 1952, there shall be paid oub of the Consolidated Fund of
.. India to each of the States specified in column 1 of the Table below such
- percentage of tha distributable Union duties of excise ag is set out against
it in column 23 :

Provided that if any Part B State is entitled to receive in any
financial year any grant of financial assistance by the Government of -

. India. by virtue of: an agreement under clause (1) of article 278 of the

Constitution, the State shall be entitled either to the amount of the said

grant or to the total amount falling to its share out of the net proceeds of

. the distributable Union duties of excise under this Act and the net proceeds

of the taxos on income under ar tlcle 270 of the Constltutlon, whichever is

greater
TABLE
_1' . - . . . ‘ 2 ‘
State ' . Percentage
Assam v e e 92-61 ‘
Bihar c e e e e 11460
Bombay e R 1037 . .
. Hyderabad ... . . o e, - b5-39
_ Madhya Bharat s 299

'Ma.dhya Pradesh ... ... e 618
Price- annas 2 of 3d;‘“ o




X

2 " Union Ditties of Eactse (Disribittipn) .~ * - faor 3;@«- 1003

Madres .. .. .. .. .. 1644
OMweoge . .o 0 T T 20820

Oritsa . e b T 498

Patiala & Kest Pinjib States Union .~ ...  1-00 -

Punjab e, i wee e e 3:66

[

- Rajasthan . e 4-41
Saurashtra ... o e el L 1:19

_ Travaacore Cochin G e 2-68°

¢ i Uttaf Pradesh . .. ..o .. 18-93

West Bengal - - ... v ee vee 716

4. Expénditufs o bo chargod on the Consolidated Fund of Indla— )
.’Any expenditure under the provisijons of this Act shall 'be expenditure ;
_ charged on the Comsolidated Fund of India.- = . .. .
. B. Doweér to make: rules.—The Central Government may, by';notiﬁcation !

make rules providing for the time at which and |,

in the Official Gazette,
* the manner. jn which any payments under this Act, are.to be made, for
-+~ ‘the making of adjustments between one financial yesai and’ another and
e for -any other incidental or ancillary matters. - . :
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